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Admit. Issue notice to the respondents to

show cause within four weeks from the date of receipt
of the notice as to why this application should not
be allowed. Requisites are said to have been filed.Check
and issue.

We have heard Mr.Anup Kumar Bose, learned
Counsel for the applicants and Mr,A.B,Misra, learned
Senior Standing Counsel(Central) on thequestion of stay
of the Departmental Examinaticn schedule to be held
Ist February, 1989 ,We are unable to accede to the prayer
of the Petitiocners to stay the Examination which should
be held as scheduled, However, the result of the
application would govern the future service benefit of the
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